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. In T CENTRAL Am;iuIbTm‘;‘IvE TRIBUNAL HYutRaSau sENCo AT nYUERasaAL

0ea.N0.610/94, —
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A ' | M.£e385/94¢ |, io of.Orders 31-5-94. ~

! ’ ﬁetweent

1. P. Poornachandxa Rao,
Z2e Vo pdtyandrayana.x//
3. V.B-Kmnqr. _ —
4, K.Cnandra Mohan. ™
5. G.Jagannadnam,
| 6, P.J.Jaya Rcemaian,
7o KoV ltamana Prasad. ~
- . - ‘ .s ] V l*pplicantSc
~ and . ) B
1. Tae Govt.of Iudia rep. by .
ﬁts secretary, Telecommunication, —
NeWDe}.flio A

‘ 2. The.Chiet General Mamager, Telecom,
voorganchar Bnavan, andhra Circle, Hydexrabad.

—

3. Tne Chiet Engineer(cCivil), Telecommunlcatlons e
‘Chikkadapally, -Hyderabad.
4, Tne superintending Eagineer, (C) :
Telecom Civil Cirxcle, Hyderabad, //// h !
Cnikkadapally, HyGe
- .o Respondents. .

KNG Codesmeay —
¥or tne applicantss Wr.vsih-hnz Rao, aavocate

Eor the Regpondents: Mr . N, Rellevraj, Sr.CosCe _/// . : :

CORAM: - - g
' THE HONYBLE MR, T, CHAN DRASEKHAR REDUY S MEMBER(JULL)
} -~
: | . AND : Y
'THE HON'BLE MReReRancARAJAN ¢ MEMBEK (i)

The Tribunal made the following Orderi-

M.A. 385/94 is allowed.
Admit the O.A. OaA 599/94 had peen filed betore tnis
’Trlounal py tne- applicants tnerein wno are similarly piaced in
all respects to the appllcéhts nerein. Wnen the Ca 599/94
came for admission on 26.5.1994, following order nad peen passeq
©. py the Bench consisting or non'vle sri Justice v.Neeladri Rao,
vice-Cpairman and Hon thle sri R.Rangarajan, Memper (Admn) s~

wadmit. The learned counsel for the applicants
contends tnat the balance ot convenience is in
suspending tne impugned proceedings dated 16,3, .1994
"ana the consequentlal proceedings dt.19.4.94 until
furtner orders. It is stated that it the time fox
exerciélng 0ptlon is not extenced pend.mg disposal
ot the Ca, pre*udice will bpe caused to the
applicants. It is submitted tnat tne assurances
“as per tne proceedings dt. 12.9.86 and tne clarlti-
cations dt.15-10-1986 ana 12.2. 1987 are not incor~
' porated in the new pattern that 1s proposed, and if
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their idehtity is not maintained even ‘sfter the new paftern is
) implumenteq tor them, they may los€ seniority. It is
a matter tor congideration in the Oa, I ultimately this
Tribunal comes to the conclusion that no direction
could pe given to the responcents to incorporate the
assurances and the clarificétions-referred te in the
new pattern, %nen it is open t0 the Tribunal to give an
opportunity to tne applieants to exerclise option as to
wnether tney will continue in tne old pattern or will
come to tne new pattern and nence it is not fair to hold
tnat the balance of convenience is in suspending tné
impugned order at 16,3.1994 and the consequential
proceecmngs dt. 19 4,1994 in regara to the last date
rixed tor exercising option. put it is a case for expedi~
tious Bisposal. nence, post tne OA on 7.7.1994 pbelow
agnissions tor rinal nearing, for reply in the meanwhile."

This Bench also adopts tne same order dt. 26,5.1994, as passed in
Ca 599/94 at the time of admission., List tine present Ca along
w1tn OA 599/94 on 7. 7.1994,
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weputy Registrar(d)uu

To _
1. Tue Secretary, Telecommunication,
Govt.of India, New =lhni. —

2. Tne Culet seneral Manager, Telecom, Loorsanchar Bniavan,
Audura gircle, iHyderapad. o . -

3. Tne @hler Eugineer(blv1l) Teitecomuunications, cﬁikkadépally,nyd.

4, Tue SUperlntendlng Engineer,(c) Telecom Civil Circle,
_Hydeirabad, Cnikkadapally, Hyd.. -

5. One copy to Mr.K.venkateswar Rao, savocate, CAT. HY@. —

——

6, One copy to Mr.N.R.Devraj, Sr.Cuou.CAT. « Hy de
. —
7. One gpare COpPYe. .
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TNPED BY CORPARED BY
CI-IEC{I'\ED 4 ‘ APELOVED BV

IN THE CENTRAL ADIINISTRATIVE TRF BU—i\TP_L-
HVOERABAD BENCH AT HYDERABAD.

THE HCN'BELE MR.JIUSTICE V. un “DRI RAO
' VIC CHATIRMAN

FJ
G

i

TOM'BLE MR.ALY.GO RTHI @2 MDMBER(A)
AND

THE HON' BLE upax.ChANJRASubuaR REDDY
MEBER( kUDL)

END deﬁ__}
THE [ION'BLE MR.R.RANGARAIAN 3 HMEMBER(Z)
Dated:3% S —1904,

CRDER/\J606G Eiiie

—— g

Me&a/RoA7/Cuii, NO,

. in
Uea.No,. (;,\C\
T 7 &7NT, (WP, ' )

A@mitted and Interim Directions
Issued:

Aloged p@k‘w«“z 1o stmrlx

r"csqw’w |

;
i
)

sed of with directions
ssed,

ssed as withdrawn
ssed for default..
jeqted,/Ordered. |

) No order as to COSts.
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